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Sir, the third thing on which 1 wa.t to
have information is about this. The
Finance Minister was pleased to state in
his statement that there are some
irrigation projects which are going to be
given a priority. I want to understand
whether these will be part of the Central
assistance or these will be outside the
Central assistance.

I would like to have information only
on these three points.

SHRI RAM NAIK: Sir, the hon.
Member has been Finance Minister and
also Deputy Chairman of the Planning
Commission. He wants information only
on three points.

So far as a proper scrutiny is
concerned, 1 do not know what was
happening earlier. When our
Government took over, the Plan for the
last year, 1998-99, was a sort of fait
accompli because the Budgets of the
States were by that timg passed. This
year we have been doing this cxcrcisc.
After that there will be scrutiny. We are
allocating according to the formula. 1
must say that in the case of States whose
Plans have been finalised, their Chicf
Ministers have expressed their satisfacting
that justice has been done to them.

So far as externally aided projects are
concerned, certainly this component is
taken into consideration while deciding
about the Central assistance. If the States
are in a position to raise the allocation,
then only the reclevant amounts are
sanctioned to them.

The third question is about irrigation
projects. Allocations are being given to
those irrigation projects which can be
completed carly. But they do not come in
thc Plan as such. A separate scheme is
there for accelerated irrigation projects,
which is handled by the Water Resurces
Ministry.

SHRI 8. B. CHAVAN: Is it outside
the Annual Plan?
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SHRI RAM NAIK: If you don’t mind,
the Minister of State can clarify that issue
because he is handling it.

MR. CHAIRMAN: It will take a long
time. No clarification is nceded.

Resolution Adopted in G-15 Summit

*224. SHRI NILOTPAL BASU: T
SHRI DIPANKAR
MUKHERIJEE:

Will the MINISTER OF EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that G-15
Summit was held recently;

(b) if so, the salient features of the
resolution adopted and details thereof;

(c) whether it is also a fact that the
final resolution was watered down due to
the soft stand of the Indian and Egyptian
position despite strong positioon of
Malaysia and Jamaica against some ad-
verse global economic development for
the developing countries by the Super-
power; and

(d) if so, the details thereof and if not,
how do Government justify the benign
conclusions?

THE MINISTER. OF EXTERNAL
AFFAIRS (SHRI JASWANT SINGH):
(a) Yes, Sir. The Ninth G-15 Summit was
held at Montego Bay, Jamaica, from
10—12 February, 1999.

(b) to (d) The final Resolution, as The
Joint Communique, issued by the Ninth
Summit, the result of extensive discus-
sions in a spirit of solidarity, on various
global issues of critical concdrn to de-
veloping countries, was, as per prevalent
convention drafted by the then Chair-
Jamaica.

Its salient features include, a call by

G-15 countries to establish an interna-
tional consultative process for reform of

7 The question was actually asked on the
floor of the House by Shri Nilotpal Basu.
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the international financial architecture,
consultations betwcen members for ad-
dressing the development objectives and
priorities of developing countries in the
context of the emerging multilateral trad-
ing environment under the WTO; inclu-
sion of social safety nets to meet the
basic needs of the poorest and most
vulnerable sectors of the population; in-
tensification of intra-G-15 and South-
South cooperation linkages; and continu-
ation and deepening of G-15 dialogue on
all such matters with G-8 countries. The
Summit also called for regional and inter-
.national cooperation to prevent and com-
bat the menace of terrorism. In keeping
with established practice. The final out-
come of G-15 deliberations was evolved
through a convergence of viewpoints, and
is based on consensus.

India participated actively and con-
structively during G-15 discussions in or-
der to facilitate coordinated action by
member countries on various issues of
common concern. India called for a posi-
tive balance between the demands for
globalisation and a need for taking into
accoynt, social and economic conse-
quences, especially for developing coun-
tries. It thereby facilitated a broad, com-
mon approach on matters such as the
financial crisis and globalisation. India’s
consistent role in addressing the concerns
of developing countries was recognised
and its offer to host an inter-govern-
mental meeting of G-15 countries in pre-
paration for the third WTO Ministerial
Conference welcomed unanimously. The
Summit also endorsed India’s suggestion
that a ‘strategic sectors’ approach involv-
ing cooperation in sectors like informa-
tion technology, bio-technology and in-
frastructure development be adopted in
the context of future G-15 activities.

These conclusions arrived at during the
Summit will contribute substantially to
addressing concerns of developing coun-
tries in the dialogue of G-15 with G-8 on
multilateral and regional economic issues.

[RAJTYA SABHA]

to Questions 20

SHRI NILOTPAL BASU: Sirt, the
statement, which has been laid on the
Table of the House has quite elaborately
outlined the process as to how such final
documents in international fora are final-
ised. More or less, all of us here are
aware of the niceties of diplomatic exer-
cise, but the basic question is, after
analysing the intervention of the Govern-
ments in the Conference itself, several
media reports have come out wherefrom
we are given to understand that, so far as
the Indian intervention was concerned—I
do not talk about the Egyption interven-
tion, because, as per the rules of the
hosue, it is not fair—it was in sharp
contrast to the tone that was set by the
Jamaican Prime Minister, Mr, Paterson,
and the Malaysian Prime Minister, Mr.
Mahatir Muhammad. Sir, all of us in this
House in the last few days, have discus-
sed that there are subtle changes in the
international situation. The financial crisis
in South-East Asia, the response of the
Russians and the Chinese to the bom-
bardment of the Iraq and other issues
that are coming up globally, perhaps,
provide us with a glimmer of hope that
we can take a steadfast position. Yester-
day, while replying to the Motion of
Thanks on the President’s Address, the
Prime Minister -himself had noted that
there is a new appreciaition or recogni-
tion of some of the policies that we are
taking. But, so far as the intervention in
the G-15 Summit was concerned, the
Indian tone was definitely more docile.
Therefore, the tone of the Jamaican
Prime Minister, who chaired the meeting
and of the Malaysian Prime Minister,
who also made a very important contribu-
tion, has not been properly reflected in

the final declaration. Would the hon.
Minister clarify on this?

SHR] JASWANT SINGH: Sir, I am
attempting to take out the question out
of the long statement that the hon.
Member has made.

Sir, there are assumptions that the hon.
Member has made, but the assumptions
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are not based on facts. I do not wish to
go into the details as to how statements
of G-15 are worked out, but it is a long
process. It starts with official level discus-
sions. Then it goes into technical lgvel.
As far as the discussions at Montego Bay
and the Summit are concerned, the pre-
paratory meeting showed a clear realisa-
tion that the developing countries need to
address jointly the critical economic is-
sues in a spirit of solidarity. This was in
contrast to the earlier meeting at Cairo.
The hon. Member is correct that, as in
the past, it was a reflection of the new
realities that have emerged, partlcul'an
in the economic field—the crisis in South
East Asia, in East Asia, in Brazll, in
Russia and this awareness and the sense
of urgency have led to the need for some
specific joint action. The Prime Minister
of Jamaica, as Chairman of the meeting,
certainly set the tone of the meeting, but,
as the hon: Member should have noted,
the ﬁnal"Communiquq Is, in fact, drafted
country and it was a communique that
reflected the consensus. The issues of
financial and economic crisis in emerging
economies, several of which are G-15
countries, did receive natural focus at
Montego Bay.

So far as the hon. Prime Minister’s
intervention is concerned, what it did was
to highlight the desirablity of rule based
systems to bring greater discipline and
transparency in global financial markets.
The need for prompt assistance to af-
fected countries for addressing the social
consequences and to take preventive
steps against contagion effects found in
this approach of the Prime Minister a
resolute support. These clements, to a
large extent, have been reflected in the
Joint Communique. There is another as-
pect of which I with to draw the atten-
tion, that is, international trade and the
forthcoming third WTO Ministerial Con-
ference to be held this year here has
received considerable attention both at
the Conference meetings as well as at the
Summit level. The lack of implementa-
tion of the obligations of the Uruguay
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Round agreemcnts by developed coun-
tries, and the need for full implementa—
tion of the special and differential provi-
sions' for developing countries in the ag-
reement was stressed by all the participat-
ing countries. Opposition to the inclusion
of labour standards in the WTO and a
number of other issues resulted in a
unanimous acceptance of the Indian offer
and suggestions for a preparatory meeting
of the G-15, prior to the Ministerial-level
meeting, to be held in India. This has
received unanimous consent and approval
and this meeting will, indeed, take place
in India. This, again, was an initiative by
the hon. Prime Minister. Therefore, it
would be an erroneous conclusion for the
hon. Member to draw.

SHRI NILOTPAL BASU: Sir, while
questioning the factual basis of my query,
1 think, in conclusion he has somewhat
vindicated what 1 was trying to say that
the tenor of the intervention of the host
nation and the final declaration, the wa-
tering down, in the name of consensus
was also partly due to their attempt to
carry India along with the final declara-
tion. So, I think, I stand by what I was
saying. But my point is very, very par-
ticular. It is good that the WTO has been
mentioned. It has been agreed to by all
the countries to have a preparatory meet-
ing. It has also been agreed that
G-15 is an important bloc in terms of its
contribution to world trade. Therefore,
the tenor that was sought to be taken was
this and we must try to really harden our
bargaining position. Will the Foreign
Minister tell us as to how internal policy
decisions like the opening up of the
insurance sector, strengthen the decisions
that we are a party to the Summit at
Montego Bay.

SHRI JASWANT SINGH: Mr. Chais-
man, Sir, the hon. Member must know
that G-15 is a tri-continental, three conti-
nents, conference comprising Latin
America, Asia and Affica. I must repudi-
ate it emphatically that the final com-
munique was an attempt to carry India
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along. In fact, the reality is that India
carried the others along and contributed
to the arrival of a unanimous joint comg
munique. The tenor of discussion is hard-
ly the critcrion to judge the outcome of
the Summit. It is the communique and
conclusions that were arrived at which
are to be judged.

As far as his second part of the ques-
tion is concerned, whether the internal
policy of the Government is, in any sense
contradictory to what the approach of the
Government to the Ministerial level con-
ference for the WTO discussion is, there
is no contradiction.

SHRI DIPANKAR MUKHERIEE:
Mr. Chairman, Sir it is not a question of
who carricd whom. We are coming to
that who carried whom. As per the re-
ports, the inaugural speech of fihe
Jamaican Prime Minister underlined the
necd for restructuring of the global finan-
cial architecture and also pointed out
about the unsuitability of the Internation-
al Monetary Fund, as lender of last resort
to the developing countrics. My specific
query is: Will the Foreign Minister Kind-
ly tcll us as to what exacily has been our
response to this particular point which
has been pointed out by the Prime Minis-
ter of Jamaica? If you could not rcact
there, will you inform the House here
about who carried whom, and whether
we agree on the fact that the IMF is the
last resort for lending.

SHRI JASWANT SINGH: Sir, the
hon. Member is, again, in error. I have
just very categorically stated—indeed, it
is the very same point—in reply to the
earlier hon. Member’s query, that the
hon. Prime Minister’s intervention high-
lighted the desirability of a rule-based
system to bring greater discipline and
transparency in global financial markets.
Indeed, the Prime Minister went to the
extent of pointing out that whereas you
can have, and we do have, a system for
regulating the trade, there exists no syst-
me for regulating trade in currency which
falls outside the purview of trade, but in

[RAJYA SABHA]

to Questions 24

which takes place the largest amount of
trade. From that, the Prime Minister
emphatically made the issue about the
need for a closer look at the global
multilateral lending agencies and how
they have performed in addressing them-
selves to the question of the various
crises that have afflicted the world. (In-
terruption).

SHRI DIPANKAR MUKHERIEE:
Do we agree to the perception of the
Jamaican Prime Minister about the IMF?

SHRI JASWANT SINGH: The per-
ception is of the hon. Member, not of the
hon. Prime Minister....(Interruption).

SHRI DIPANKAR MUKHERIJEE: Is
this ‘report wrong that the 'IMF as a
lender is the last resort? Is it their per-
ception? Is it correct.

SHRI JASWANT SINGH: I am here
answering, not on newspaper reports, but
on the facts, what took place at Montego
Bay. We have pointed out that in addres-
sing themselves to the challenges that
confronted the multilateral lending agen-
cies in South-East Asia and Asia, in
Russia’ and in Brazil, -they have been
found wanting. Therefore, the hon.
Prime Minister, very categorically said
that. Indeed, in different fora, including
the United Nations, we have asked for a
Global Conference on Financial Develop-
ment. These are issues where the hon.
Prime Minister focussed upon and em-
phasised. There was no divergence of
views on this.

THE LEADER OF OPPOSITION
(DR. MANMOHAN SINGH): Mr.
Chairman, Sir, the hon. Minister has
talked about the reform of the interna-
tional financial architecture. This is today
a hot subject for discussion. I would like
to know from the hon. Minister the
concrete ideas that were discussed at the
Summit and the mechanism for the fol-
low-up of the various suggestions that are
now being discussed in various fora with
regard to the reform of the international
financial system.
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SHRI JASWANT SINGH: Sir, 1 can
do best by quoting what was included, in
fact, at India’s behest, at the initiative of
the hon. Prime Minister. The final com-
mupique says, “We have a better ap-
preciation and understanding of the
causes, consequences and corrective
measures required to deal with the still
unfolding international crisis””. A particu-
lar sentence added at the initiative of the
hon. Prime Minister was, “We call on the
IMF and the World Bank, while respond-
ing to the liquidity needs of the most
seriously affected countries, to ensure
that their mandate is adequately dis-
charged in providing the necessary sup-
port, to redress current account imbalan-
ces and provide long-term development
finance.” We have also urged there that
concrete steps need to be taken to de-
velop, amongst others, mechanisms and
adequate rules to monitor and supervise
the operation of large financial market-
players, provide governments within the
international framework of principles to
act as an early-warning system for adop-
tion of appropriate policy responses”. I
am not going into all the details. “The
inclusion of social safety nets as integral
parts of development policies and prog-
rammes, both at the micro and macro
levels, ensuring that they meet the basic
needs of the poorest and the most vulner-
able sectors of the population and also
safeguarding the human capital of work-
ers whose jobs are at risks..”

And among other things that the hon.
Prime Minister also asserted, which was
included in the general communique, is
that the international community must,
therefore, continue to pursue the reforms
energetically. There must be more demo-
cratic institutional reforms and this has
directly addressed to what needs to be
done in the IMF. The institutional re-
forms should be more democratic, trans-
parent and accountable to its members,
and there should be a redesign of the
policy framework, more appropriate to
the ns'ional circumstances.

(11 MARCH 1999]

to Questions 26

DR. L. M. SINGHVTI: Sir, by common
consent, the Montego Bay consultation
has been a great success as an initiative.
Thee question is: “How is it being fol-
lowed up in terms of making the weak
strong and the strong just?”’ The problem
of international econmomic order is that
the weak remain weak and are weakened
further, and the strong are getting
stronger, without bothering to address
the issues which the weaker and the
developing nations have to face. 1 would
like to know what the follow-up action on
the Montego Bay consultation is; whether
there is already a blueprint in readiness,
a detailed blueprint than what has been
spelt, out in terms of the architecture of
international financial institutions, and
also the question of how the issue of
social safety net, which was referred to
by the hon. Minister, is going’to be
tackled in practical, concrete terms.

SHRI JASWANT SINGH: Mr. Chair-
man, Sir, there are two queries here. So
far as the query relating to the follow-up
action is concerned, I have already in-
formed the House that India offered and
the G-15 unanimously accepted India’s
offer of preparatory conference, preparat-
ory to the ministerial level conference of
the W.T.O. that is to take place later this
year. The work on organising this confer-
ence in India has already started and I do
believe that the G-15 meeting in India
and attempting to arrive a €ommon view-
point, prior to the ministerial level meet-
ing, is a very significant step forward, and
in that conference, all these aspects relat-
ing to what our approach should be, the
aspect of having yet another round of
discussion, reopening the whole question
without even assessing the achievements
of the W.T.O. as at present, these will all
be addressed to. There is another aspect
that I wish to inform the hon. Member
and the rest of the House, that is, on
intra G-15 cooperation, because that is
what he is really asking, as to what
follow-up action has been taken. India’s
proposal suggesting a new strategic sector
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approach, focussing in particular, on core
technology in areas such as information
technology, telecom, biotechnology and
infrastructure development has received
endorsement. Now, of course, we signed
eight bilateral investment, promotion and
protection agreements between member-
countries, and we have also signed agree-
ments with Indonesia and Zimbabwe.
These are all follow-up actions. The most
significant is the aspect of cooperation on
the matter of W.T.O. and strategic
sector.

MISS SAROJ KHAPARDE: Sir, may
I know from the hon. Minister as to what
are the salient features of the resolution
adopted by the G-15 Summit which are
particularly advantageious to India and
what are the key issues under discussion?
I would also like to know whether India
has been able to safeguard its interests
ultimately.

SHRI JASWANT SINGH: Sir, I have,
in my effort at answering the queries of
other Members, covered a number of
these aspects. She wants to know as what
are the aspects that have addressed
India’s concern. 1 think, India’s concern
is really related to the functioning of
multilateral lending agencies, the disorder
in global financial markets, the forthcom-
ing W.T.O. meeting and the approach of
the other 15 countries to strategic sector.
On each of these aspects, it was India’s
proposal that found unanimous accept-
ance and they do reflect on the success
that was achieved in this conference.
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (BANKING, RE-
VENUE AND INSURANCE) (SHRI
KADAMBUR M.R. JANARTHA-
NAN): (a) and (b) A statement is faid on
the Table of the House.

Statement

Based on the recommendations of the
Fifth Central Pay Commission relating to
the increase in age of retirement of Cent-
ral Government cmployees from 58 ycars
to 60 years, the Government, after taking
into account this recommendation ahd all
other relevant factors like increasing
trend of late marriages and longer educa-
tion span, expectations of SC/ST and
OBC employees, world-wide trend to
raise the age of retirement, impact on
employment opportunities etc., decided
to accept the recommendations of the
Fifth Central Pay Commission and raised
the age of retirement of the employees of
the Central Government. The age of
retirement of the employees of the banks
and Central Public Sector Undertakings
has also been raised from 58 to 60 years.
Orders to this effect were issued on
13.5.1998. In addition, the age of retire-
ment of armed forces and personncl of
Central Para Military Forccs was also
raised by two years across the board.

The age of retirement has no one to
one relationship with the employment
opportunities and as such the increase in
age of retirement has not affected the
overall employment market. Even prior
to increase in age of retirement, large
number of employees of the Ccntral
Government belonging to Group D and
workmen category; pre 1969 bank em-
ployees; scientific and technical person-
nel, school teachers and a section of
Doctors used to retire at the age of 60
years. The vacancies in these cadres con-
tinue to be available for fresh recruitment
further reducing the impact on unemploy-
ment.




